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• 	'CEL 	ADIVNIsTTIvE TRIRT.JNAL  

• 	GUWAH.AT I BENCH: 

ORDER.SHEET 

. 	r1 	 sT 	 L.1 
/ 	 .VFLLd¼LUI1 

AppIeari(s) :.—• 

Resprd.ayt(s) 	 c 

Advo.c,aeLfbr the V p1icant :— 	
) 

''.Adoc.efor. the Respondant:_ 	Q CS 

k-bat 	 Tribunal 

15.1.02 	'l4eard learned counsel for the 
parties. 

Ci 	 I 
IiA NOW pp1ication is admitted. Xsue 

LI 	 notice on the respoñdeits, Call for ,  
I 	I records. Returnable by 4:weeka. 

gistrar 	I 	
List on 12.2.02 for filing of 

written statement and further orders. 

-z  

I L 	C L 

	

Menber 	 Vjce.sChajrman 

	

LD/?/J02_ 	 I 

h 7_,/O/We42.2-02 	Await service report.. List on 

(J 

 

	

It W 	27 • 2 • 2002. for order.  

I. 	. 

.3: 
-•. 	 Membe 	 Vice-Chairman 

Mb 

31,A16 	 t the matter for heari 	. 

rejoinder

from  

ber 

V ic 

 

I 

I 
I 



	

27.2.02 	Prayer has been made by 

llearried counsel for the Railway for 

seeking time to file written statement. 

Prayer ii,alloued. List on 1.4.2002 

for filing written statement. H 

lu 
Mentber 	 Vics-Chairman 

mb 

	

1.4.32 	At the request of Mr. S.Sarma, 

lea ned counsel tar, th Respondents 

further four weeks time is allowed to 

file written statement. 

List again on 2.5.2002.. for orders. 

Member 

	

2.502 	List on 3.6.02 toenable the 
e..vvJ-4 	 responaents to file wiitten statement. 

_ 
tlember 	 Vice-Chairman 

4 	 •• 	.im 	- 

3.6.02 	zio Written Statement so far ited. 

11 	List on 24.6.02 to enable the 

respondents to file written statement.. 
ot  ,A /A 	

: 

I 
Member 	 Vice-Chairman 

im. 

	

24.6.02 	on the prayer of Mr. S.Sengupta, 

learned counsel for the respondents 

further four weeks time is allowed to 

file written statement. List on 2.8.02 

for orders. 
	

j 
U 

Member 	 Vice-Chairman 

mb 
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%43 0/2001 
Nts of t ReityT 

	
Order of the Trib Unal 

2,8.02 	
No writCen 8 tatement SO far fi 1ed, 

List the matter on 27 .8,2002 for Piling 
• writ ten statement, if any, by the t. 	 1 Respondent s  

Member 
mb 

27.8,02 	
Further four weeks time is alIo,ed 

to the Responde5 to file written 

statement onhe prayer of mr. A.Chakra 
bUty, learned counsel appearing dorb6half 
oMr, J.L.Saar, 

learned counsel for thF Respondent s  

List on 25,9.2002 for orders, 

member 	
VicChairman 

	

S 	 1 

	

• 	mb 	 - 

25.9.02 	 Issue relates to regular absorp.. 

tion at the applicant under the respona-

dents who worked as Substitute Teacher of 

the Railway School. It has now been stat 
by Mr. ha)raborty learned counsel appea 

:. ring on bsha].f of Railway Standing counse 
that the app1icait was found suitable for 
regular absorption by the Screening aiim 

20,3.2002 and ps 

	

Ac 	
uanóe thereto the applicant was offered  I an appointment as ri.mary teacher(Bougall 

!' 	 Medium) in the scale of s. 4500-7000/ 

I plus usual allowances as ajgs 
A 	

- time to time. A copy of t 
appointment dated 26.4.Zuo shall ksp 

In the facts and circstaüces the 

appilcation is diiiiesed as infriactuous. 

In 	
1cL 

Vicaa Muber. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act,1985) 

of 2001 

i Dhananjoy Sengupta 
Late Boloram Sencjupta, 
Badarpur, Saheb Colony 
Badarpur, Dist. Karimqanj 

Appi icant 

. Union of India, 
epresented by the Secretary to the Gvt.of India, 
1inistry of Railway 
a i 1 Bh awan, 
Iew Delhi-i, 

he General Manager 
F.Rai].ways 

al igaon. 

he Chief Personnel Officer 
.F.Rai iways, 
aligaon. 

Respondents. 

PARTICULARS OF THE APPLICATION 

T 

This application is directed against the action of 

the respondents in not regulariging the service of the 

apicant as AssttTeacher, Grade-IV under the respondents. 

Thsapplication is also directed against the action of the 

reppndents in rejecting his claim for regularisation by 

isLng the impugned order dated 291298. 

1 



'IL 

LIMITATION: 

	

The 	appUcant 	declares 	that 	the 	instant 

piication has been filed within the limitation period 

rescrjbecj under section 21 of the Central Administrative 

rribunal Act.1985.  

JURISDICTION: 

The applicant further declares that the subject 

atter of the case is within the jurisdiction of the 

ministratjve Tribunal. 

EIQEJHE_CASE: 

41,1. 	That the applicant is a titizen of India and as 

sJtch he is entitled to all the rights, privileQes and 

piotection guaranteed by the Constitution of India and laws 

fi1amed thereunder, 

42. 	That 	the applicant in search of 	employment 

approached the Railway Authorities for his appointment as 

Astt, Teacher, The concerned authority considering the 

claim of the applicant appointed him as Asstt. Teacher in 

th Railway H.S.School,Badarpur, To that effect the 

repondents have issued an order bearing No.BS/EST/5-SUIII 

daed 4.2.8E3 appointing him in the post of Asstt. Teacher, 

Prior to that, applicant was appointed as Asstt. Teacher by 

anorder bearing Na S/EST/5BUB dated 26.4.86. 

Copies of the aforesaid appointment letters 

are annexed herewith and marked as Annexure-j. 

and2 respectively. 

4.. 	That 	after 	such aforesaid 	appointment 	the 



( 

plicant continued for a long period and during his 

ontinuation in service the respondents have issued an order 

earing No.}3S/PC ... 21 dated 20.5e8 by which he has. been 

ranted with temporary status. 

The applicant craves leave . of this 	Honble 

ribunal 	for a direction to the respondents to produce 	the 

foresaid order dated 20..88 at the time of hearing of 	the 

ase since he could not.ohtain a legible copy of the same. 

.A copy of the said order dated 20.5.88 is 

annexed herewith and marked as nnexure-3. 

	

4. 	That 	the applicant begs to state that 	the 

spondents have formulated a policy for regularising the 

rvices of the Asstt. Teacher who were appointed on 

mporary basis. The criteria laid down in the aforesaid 

licy for regularisation is 3 years service as Temporary 

stt. Teacher in any Railway School. The present applicant 

ispite of his best effort could not collect the aforesaid 

plicy and hente he prays for a direction towards the 

r.spondents for production of aforesaid policy atthe time 

o4 hearing of the case. 

	

45. 	That the applicant taking into 	consideration 

' 	and 2 appointment letters continued as Asstt. 

Tacher for fairly a long time and as such he is entitled to 

the benefit of the aforesaid policy for regularisation 

a 1  Asstt. Teacher s  Grade-IV, The applicant possesses all the 

r  educational qualification and 3 years of service 

aI required under the policy and as such he is entitled to 

3 
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et the benefit of regularisation. 

That the applicant begs to state that inspite of 

aving completed 3 years of service and having all the 

equisite qualification the respondents never reuiarise the 
Ij Y(3 MMU o ( 	 . 

ervice of the applicant taking into consideration Situated 

hus the applicant preferred numbers of representations to 

he concerned authority praying for his rogularisation under 

he said policy. In the said representation apart from the 

rayer of regularisation the applicant had also made a 

rayer for his reinstatement w.e.f. 31.1.91. 

copy of the representation dated 5.9.91 is 

annexed herewith and marked as Anne?jre - . 

That the applicant thereafter kept on representing 

is matter to the concerned authority but nothing came out 

ositive from those representations. 

Copies of the representations are annexed 

herewith and marked as Annexure-56J7.. 

That 	the respondents thereafter 	issued 	the 

pugned order bearing No.E/252/339(W)PT,X dated 29.12.98 by 

ich the prayer made by the applicant has been rejected on 

o ground that he has completed a total period of 2 years 

months and 14 days only. In the impugned order the 

spondents while highlighting the policy made it clear that 

gularisation of service as Asstt. Teacher Grade-IV 3 years 

nimum service is required as substitute teacher. 

copy of. the aforesaid impugned order dated 

4 
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29.12.98 is annexed herewith and marked as 

Annexure-8 

4.9. 	That the applicant begs to state that the impugned 

order dated 29..12,98 has been issued without verifying the 

oficia1 records and without taking into consideration those 

rcords the respondents have passed the said impugned order 

iihich depicts total non-application of mind. In fact the 

applicant has completed more than 4 years of service under 

the respondents as substitute teacher but same was never 

ten into consideration which passing the impugned orders 

That the applicant having no other,  alternative 

preferred numbers of representation to the concerned 

authority praying for recjularisation of his service 

ealuatinq his service particulars. 

Copies of the aforesaid representations are 

annexed herewith and marked as Annexure-9jj 

& ii. 

4.1D. 	That taking into consideration the representations 

the Railway Authority somehQw could trace out the service 

particulars of the applicant from the controlling officer.  

From the said service particulars it is clear that applicant 

has completed more than 3 years of service as Substitute 

Ttacher. It is pertinent to mention here that enquiries are 

stll going on even after the passing of the impugned order 

dated 29. 12.98 and to that effect the ssstt.. Personnel 

Officer issued a letter bearing No..E/252/239/PT-4(W) dated 

317.2000 by which direction has been issued to the 

Pr.ncipal, Railway H.S.School, Badarpurto produce certain 



locuments 	pertaining to the service rendered by 	the 

ppiicant In reply to the aforesaid letter dated 3172000 

he Principal, Railway HSSchool, BadarpuP issued a letter 

ated 7.8..2003 clarifying the doubt raised by the 

spondents.. 

Copies of the letters dated 3172000 and 

782000 are annexed herewith and marked as 

nnexure-12&13 respectively. 

That the applicant begs to state that the service 

prticulars of the applicant was never taken into 

cthnside.ration by passing the impugned order and aforesaid 

fct revealed from the Annexure-12 & 13 orders dated 

31.72000 and 7..E2000. Even pricr to that the controlling 

oficer of the Railway School has issued an orders dated 

17.399 and 972001by which it is clear that the applicant 

has completed 3 years of service as Substitute Teacher under 

te Railways. 

Copies of the aforesaid order dated 173..99 

and 972301 are annexed herewith and marked 

as Annexure-14&15, 

41 	That the applicant begs to state that taking into 

cobsideration the aforesaid factual aspect of the matter, it 

is clear that the applicant has completed more than 3 years 

of service under the respondents. However, the respondents 

hae requested the claim of the applicant arbitrarily by 

isLing the impugned order dated 29.12,08. In fact the 

service particulars of the applicant is very clear that he 

L 
	

P. 

I 



as completed more than 3 years of service as substitute 

teacher under the respondents and the certificates issued by 

Qhe respondents speaks the truth of the facts However, the 

espondents without taking into consideration and hurriedly 

±sued the impugned order without consulting the records In 

ct the later enquiry reveals the fact that the applicant 

hs completed 3 years of qualifying sorvice 	Taking into 

1 consideration the enquiries conducted by the respondents 

I sthsequent to the issuance of the impugned order, the fact 

04 non application of mind reveals and on this score alone 

te impugned order on the part of the respondents are liable 

be set aside and quasheth 

GROUNDS FOR RE L IEF WITH LEGAL PROVISION: 

For that the action/inaction on the part of the 

respondents in not considering the case of the applicant is 

i.aibitrary and same depicts total non application of mind and 

1on this score alone, the entire action on their part is 

illegal and liable to be set aside and quasheth 

For that the applicant having been completed 3 

yars of continuous service as substitute teacher, is 

en*itled to get the benefit of the policy meant for 

1reulrisation as Asstt Teacher, Grade-tV under the 

Railways. However, the respondents have not considered his 

without any valid reason rejected his claim and as 

suh entire action on the part of the respondents are 

ilegal, arbitrary and liable to be set aside and quasheth 

For that the respondents have acted illegally in 

7 



1 not considering the case 
at the applicant for regularisation 

a Asstt. Teacher Gr-IV. The applicant as per the official 

rcords has completed the required length of service for 

gttinQ the benefit of the palicy for regularisation. It is 

clear that even after issuance of the impugned order the 

r!spondents have been enquiring into the matter and now the 

psitiOfl has been clear that the applicant is fully 

to be regularised as Asstt. Teacher Gr-IV.. Hence 

the rejection of the claim by the respondents are illegal 

aid arbitrary and same is liable to be set aside and 

quashed. 

For that the action of the respondents in 	issuing 

the 	impugned order depicts total non 
application of mind and 

hnce same 	is liable to he set aside and quashed. 

For 	that 	in 	any 	view Of 	the 	matter the 

tion/inactiofl 	of the respondents are not 	
sustainable in 

the eye of law and liable to set aside and quashed. 

The 	applicant 	craves leave of 	the 	
Tribunal to 

L advance 	more grounds both legal as 
well 	as 	factua. l 	at the 

time of hearing of the case. 

.DETAILS OF REMEDIES_EXHLJSTED: 

That the applicant declares that he has exhausted 

al le to them and there is 	no ]. the remedies availab  

alternatiVe remedy available to him. 

'lv- 



COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding the grievances in respect of which this 

application is made before any other court or any other 

:enchpf . the Tribunal or any other authority nor any such 

application , writ petition or suit is pending before any of 

them.. 

S. RELIEFSOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the applicant:- 

8.1. 	To direct the respondents to regularise 	the 

srvice of the applicant as Asstt.. Teacher Gr-IV, by 

e<tending him the benefit of the policy meant for such 

regularisation and to grant full backwages and other 

consequential service benefits w.e.f. 1991. 

8.2. 	Cost of the application.. 

8.3. 	Any other relief/reliefs to which the applicant is 

ehtitled to under the facts and circumstances of the case 

and deemed fit and proper.. 

9 
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&.4 

1LTERIN oa1i_Eiie1D FOR 

Pending disposal of the application the applicant 

coes not pray for any interim order at this stage. 

10 . N N N N N * 	* 	N N N***N*UN 	S U N II ......... N N N N N S 	= 	* S S 

1. PARTICULARS OF THE 

1 	1. INPON No. 

2. Date 

3 Payable at 	: (3uwahati5 

12. LISTOFQJRES: 

As stated in the Index5 

10 



H 

VERIFIC1TION 

I, Shri, Dhananioy Sengupta , son of Late Eoloram 

Senqupta, aged about 43 years, resident of Badarpur Riy 

trNoT/20A Saheb Colony,POBad3rPur, Dist.: Karimcjafli, 

Assam, do hereby solemnly affirm and. verif:y that the 

statements made in par'agraph.s are 

true 	to 	my 	knowledge 	and 	those 	
made 	in 

paragraphs are also true to my 

legal advice an d the rest are my humble submission before 

the Hon ble Tribunal.. I have not suppressed any material 

facts of the case.. 

And I sign on this the Verification on this 

the 4t day of 	of 2001 

Signature.. 

4 	 :1 
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FromDltnfljDY SCflf Uj)tt 
do Diplab Kr,Qru)t 
R1y0 Q .oT/2Q 

- 	 . 0 .drpur 0  

T 
The C0f PoronI 

Officor. N .F .R1 1wa'r H- 

Sub: Prayer for furthor ?p°lfltht s 
	stt0 Teacher in the lr cio1 in Sci0 o R5 i2OO/ - 2040/. 

I bo to prcs 	my zaa story to your k1n1 honour s an 
E.substjtuto kZstt,Toachor in R1y, II.S.ZchOOl/flpB and D14R, who has Put in 41/2 Yrs, ZCrVICQ to R1 	& 	sorvjc ac torrijnj on 31191 and lirCui shinr  now to 1oia t1sorb10 life with o 

ut any 
ornp1oy 

(a) 	IWas 
first appointud* as Sub.AcsttToac 	

(l2Q2O) 
(B.M.) 	24.486 I sorv in the POEt both at ac 

-DHRØ My.tenureoç ervjc0 ran upto 41/2 yrs0 
() 	 I Was called by RRS/GJ.ry Vido C

~"111L tter  No,810111 dt
3.2.91. 	No.3,p, Ntj0 

N3a319 	 al for interview for tho post of Ass 	
Teacher (fl,M.) in caj fli2Q2Q4O/Accorj Cly I appeared In th 5c1e 	

followed by viva_vice test on 
18/4/91 *  o far informtio Coos, 1Q 

CaMjdato 3U of 16 wore 5Olcctod ftor tho sairi 	
Oflo Ctr J0 OUt 

of tho ztbov 1. 3elt 	cand1tt 	was fliv 	ChnCO orn.ttj 	the 
rest 	d 9 nurnbr of fre}: C 

d1dt0 wore f:ivon appointment 0  Thus 
tho 9 (ninc) nUmr of CUbSUtt0 teachers havinr ou is sorval yc&rz o o zcrvic0 as subs0 'stt Tac1or In Rly0S301 though declared 5elcctod, 

were Left Out, It is 	Un511patj.tjc docicj0 of (c) 	In y ca0, 1 ur1n 41/2 	Servjc0 	$ubs 4  Astt0 Toahor 
PF N3 w wa 

1
1otod & PF SubscripI3 were recovered un'ler PF N 4l8227 	& froj 	9_89 •  Undou 0 -1  ly XI  Obt1flOd tQnpory status 

and this 	Ponfirnad by 
CO/R1y.fi.s Sel'31/flE '(AO/DPB) vile h1 letter 	
nt. 	L(Corr CflC1oS0d)w00f 

/5/88 

Yet, it is not understood, how my,  41/2s tenure of 
zorvjco from 	4,86 to 3l191 cu1ri be summarily rejected CVe 
after obtni 	

tomporar3 Status as well 	Comonc1. recovery of 
monthly P.F.ubserjptj 	

frorn my monthly wales and how and On what 
Cround my Sorvjpo a Ast. Teer was tQminri 1/2/91 vJ.1c CPO/MJG 

' 

XXR Wiro 	

_.L_-qui0 abr uptly 
without as.vjf:njnv any reason 

to P...,2 0  

- 



- 	2- 

'S.C.'RVICE,  PART IC ULAB 

l) 24..86 to 08.0586 = 	15 d8uyz at DPB 
2 ) 08.0586 to 02.07.36 = 	56  

 03.07.86 to 06.08. = 400  

 21,867 to :02.09.87 = 	13 

 0202 to 23.0990 / 	995 " at BPB & DMR 
 2409.90 to 2410.90 = 	31 ' 	at D!il 

7 	) 03.1190 to 31.12.90 = 	59 U  

8) 03.01.91 o3101,91 29 " 

Tot1 1598 days 

) I have had Va oxpericnco on toCh1nj line !iyo1f being 

B.A 9 13.T workiri for 2 yr,1n central School/Mashjmpur(Aru.. 

ch11) 0 1n aition to my 41/2 	7iCO 	Aztt.Tcachcr in Rly, 
$cho01, 

I n confident opouh that my humble appeal Sotforth •ihovo,w1i1 
move the Cavity of your great hot to oxporcio your high offjc 

tO.00t CM of juctico to mo,gi1n the appointmort of 1 cctt0 
Teacher 	10el1y I an am1sjb10 for aM for thiz 

act of k1rv1r)js I chail over pray. 

Cw 	 With rare. 

DAtod Yours faithfully S99i 
0op 	 (DirAA?Joy SEN'1G1PTA ) 

General Sccrotary,N.F.R1y 0 	 - 

Mazcloor Union/PafljQ for in-. 

forrit ion & nccocary action 

(DIJANANJOy SEN GUPTA ) 

10 
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MR. 	 PAS!IWAN 
110 n' (I Minis tar of Rail wnys, OVTc)F IMDIA : TW D1tJ!I 
R/i 	13rTJ3At1. 

Sub :- Prayer for 	rnan$itrtb3orptn a s  Tcacicr (r-PJ inth Railway 3ch,ols of !J 
. Railny Zor in 	a1c ', 	?'O-3) 

d1& 
 'ro/P—.-s 	. 2o Rof - Vu0 L Alo .  . 	 ( armointnent as 

5uhtjtut0 teacher & 3iprerie Courts verdict 
in f'.vour or the ubgtttt0 Tenchcr of 
Rirny 31 p TTO. 1)46/i5 t0 151/9 cit. l!iL.cto h 

Rev0rOfld Sir, 

ay I kirilly 	eous 	for t z-ocing, your 

valuable tfri 0as I have n- other a1terri.-tjve except to 
(top roacj your 	15 c]. 1' t0 be k inrj GflU gh for the p orsu say. 

of the '01i0w1n' frcts for your Icind Con9j(jortj0 arvl 
disr),gnj please. 	 • 

That Sir, I wrs initially aopointc as a 
Sub-stitute Asstt.Tenchcr in dti 	. 1 	J4f)/_ in th e  
Rail way T ther 	co ncla ry 'k'oo1 /i, r th 	t r.ro nt icr 

ar1arpur, fist- T<ar11icarjj 7Po6. I obtained 
ten,rary Strtts on 	

, ani had br,, cn corit trued in 
the sail service uoto fym4for a periodl of 
years 	1inths 	lays, DLIrinr the oerici of tonoorry 
tatu9 I had cm.joynd all the hdtijfits r olriting to the 

tc'oornry Rly.staf. I have suhnittoci a few tooectls for 
rc'llar ahorotj, in the 	 But sorry to say 
that wht.o servinr as Snch' notice of torninrLtjonl was 

th1Ugtd yr)Dfl no on 1- 2 -9/ 	iriso ite of about  4 (J-cu~) 10  "zx4 

y"rtrs CD(ttinl)tuJ orvic.cj 'with-ut crtcnhjnr any Drirortunity_ 

FA 

-O—rws~" - 	 COnt(j, 
. . 0p/2. 

- 



- - 	i. 	--- 	- - 	- 	- 	- - 

= 

for the ro1arjzati of th0sezvIce as per xi1os rj antion  
ina in the riastor circular R.B1T 12/91 

291_91 Stfl1g'havo been passiflg ny 
ayg withot 	job as I have rnt b(,-cn prov il 0,1, 	 r- 

wise 
 

on acurtt of a 	
bar. As ttru1t I have been fticIn 

acute rintincirll. 'iIstros as wefl s starvation 

That SIr, I 	th essentj 	CILi4'1. 
cat Ion fl. A.. T. 	1 	fCjcnt for 	 teacher 
GrI with 

	Mrs teachiar eerioncos, 

That SIr, TIon'hlo linrome court oC Inditt has 
passOd a Verlict Ori Sn of th 	ibgt1tt0 teacher of 
the 	, Ra il wa 	o r the r o 1 ar ab s rp t 	of the su s t itu - 
to toaLbor through a screonj 	test, by a scrconin criit  t. 
cc. The six 1-Ig, of' 	SUbStiteacher were screened  
ani throo of tharl ftnnl'intod re

1 1Ar1y. But no initlativa 
by the •luthor4ty to absorbe rio re1ar1y, 

fly tncIerjty 

aria barth of service i
vDuld ferventiy pray your 

sci. f t0 be Ic inel en -)u r,h t0 absorb rio in any sch-1 of the 
T, F. 	ASS tt.Teacbor at an early d,,t a an for this act 
of your kindno 	I shafl reriala ever rateft1 to you. 

Da trd, 
/ 

D(Lciarnu r, 
Tho m  2-11 J"kl/.lO'7, 

Yours faithiiy, 

( UflT DTT ji>LJ)Y 3'1Tp, 	) c- 3J3 1 IT.Y' A33TT, TEACTR 
AIri 	'I. . SCTOL/Fpy 

11Y.r1,.Ry 3CIr)OT Drrj 1 r I ArAR, 

Pregrt ajc1rccg... 

-I.  I 
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Tip 

5ub: Prayer for permanent absortiOn as Asstt. 
Teacher Gr—IV in the Railway schools of 
N.JSaili..2Ofle 

Ref:— Vi'e L/Nd.B3/PC-21/D—S dt. 20. 05.88(appoiflt-  
mt as substitute teacher 	S.preme Courts 
verdict in favour of the stbstitute Teachers 
o N.F. Railway Sl.P.No.194k6/95 
ut. 13th October-1995.j'" 

1-teverened Sir,, 	 - 

Ma' 	kindly be excused for tkii9. your valuable 

time as I laave no other alternative except to approach your 

goodseif to be kind enough for the persua) ° the following, 

facts for your kind consideration and dispal please0 

That Sir, I was initially appoin.d as a substitute 

Asstt. teacher in scale Rs. 1200/— 2040,Linhe Railway High-

or Secondary schçol/North East Frontier Ra;tlway/PO.EadarPur, 

Dist—Karirnganj' 788806. I obtained temporai y status On 

1rT 	_,and hd been continued inthe said service, 

upto 4(four) years 6(tx) months for a per)d of 4(f4)Ur) 

years 6(six) mrnths ...days.DUriflg the per'pd of temporary 

status I had eijoyi all the benefits reling to the 

temporary Rly.starf. I have submitted a fev appeals for 

regular absorption in the N.F.Rly.school.Btt sorry to say 

that while sr"ing as such a notice of terrinatiOn' was 

tkrusted upon inc on 01.02.91 insptte of aht 4(four)yearS. 

6(six)*rnoriths continuous serve without èending any 

opportunity for the regularization of the 	rv ice as per 

rules mentioning in the master circular R.kjNo.12/91 M.C.M.20 

/'91/E(N.G)90/50 dt. 29.1.91 still 'I have bø psslng my 

days without any job as I have not beri pr-i.deU Otiiww.s 

on account of age bar.As a result 1. have bm facing acute ' 

financial distress as well as starvation. 

That Sir, I posses 's tIe essentiall qualifictiOfl 

B.A.LT, which is sufficieit 'for a primary teacher Gr—V 	 H 

with ô(six) yais teaching xperiences 

Coid,..P/2. 

'p 

I 

51 
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• 	 That Sir, Hontble Supreme (ourt of India has passed. 

a verdict on some of t.n Ex_subStitute teach 	of the N.F. 

Railway for the regui.rar absorption of' the suUtitUte teacher 

through a screening test,by a screening comm ; ee.The six Nos. 

of E—subStUtE teachers were screened ana th.e of them appOLi-

nted regulariy1But no initiative was taken p. the authority 

to aosorbe me regularly. 

Considering my sincerety,dediCati 0k:peXPric 

and 13ngth of service I would fervently pray your aoo(Ielf 

to be kind enuuh to absorb me in any schoul of the N.F.ly. 

as Asstt. Teacher at an early date and for ttis act of your 

kindness I shall remain ever grateful to you +  

bated, Badarpur. 

2 	1icj(, 

Yours faitifully, 

( SRI DNANAt 1Y SENGUPTA) 
C/GO Sri l3ipl.ab Kr.enyupLa 
R1y.rts.NL.T2O(A) 
Saheb coloncy,B.adarPur 
P.O. Badarpu 1. ,

Uist—Karimci ani 
/ Pin— 78886 

.:: 

1:Jc, 
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ANEXURE-- 
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' ., 	 'h 	 I 	Tho Unjo liko to iflvjtQ your' ttentjo on thoQubjct Q  
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That vide your I Otterl referred to above SLDcrnenj? 
,i 	

.•. 	 • San ipt 	$ubstituto,.Teathr.flar wac. , 	 • 	
Sri 	 rw:at e roguELaec li$ PCrtXtefltzuXo £1xz:Q 

pt 	 I '1 
r 	dic 	t cOnplotoeDi*m8ovico fo 3 yoars, 	 •. 

. 	•) . 	 . . 	 . 	 '. 	 . 	 .. 	 . 	
- 	 . 	, 	 • 	 . 	 • 	 . 	 . 	 • 	 . . 	 • 

•: 	• 	 • . 
•1 .•• • 	' .. 	

soont1.. itwa otab1jshth 	hhadcop1ot r 	 , 	 3 yor 	er'p1cc 'tiroy but coulci not be 	 by . • for the portjozo or 19 	
f3a1aybj11 £o. APr 	

At 
Sir, on furtnar Scrutiny .  bhQPrinp1, Va founi that' a suppleMent , y Salary Bill yido 3ill?j 	o.u/1 . R Q 8s 	2rdt.9 .5.88 'was liprep rQd am drown 'S 	Sân'up - fOr19 Ywticii ifladvortUy Wfl Out Of' nOtice OE,tho nvOgting 
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ln vjo, 0€ fa;ta a e4lghted atxve0 xi Do SOD Cuptt .:ito Q1gib1e to have 	 çl aigod 11  -' 	 against Ibog 	

Vacancy of Tache. 	 ' • , 	/ 	 anion would roquct y,u tOkiflUy cOflflPrjncjpjO • 	lEtttQz dat 
7,8.2000 eatio be taken early to ebaozb him 'aø / 	roçulw l'c.3cher ,  whitth Othoruiico a11oa duo t )im  4*ngr beck V. " 	 .. . 	
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ANNEXURE_I 10 

. 	

. 	 •: •. 	 •..,• 	

,.:. 	

: 	 . 	 ...., 	
: 	 , . 

t 	 OZicer(It) • 	. 	, . 
•Z;;4• ;:. •.: Office p the .Gom3ra]. • 	 . . . . 	. s— . htwahati"11.  

ti 	'ji, •j 	 I 	
> 	 .' 	'- 	 - 	t 

'. 	
s • 	 $ubi- 	or 

a64 	booxtiori 	uctt.Teaob.er 
____ 	- V 	

"• 	 ' Gr111r in 1U.',&choo1. 
' 	?e 	

r 	
4 ae,IH.:xour lottor 1o./252J239(1)Pt.X Ôt3L 29.12.98. 

¼'? 	•.:!tt ;: 	 •- • • i.: 	•. 	. . 	. 	: 	•-. • 	• 	' S 	U 	• • 	. 	• • . 	. 	 ;. . ..' . 	. 	, -.. 
;. 

: ' . . 	• 	 • 

(  
(C 	

:- Sir, 
: r 	 - 

I have the honotr to rtsie thtt on zeceit o yoU4 IQ%C 

r-----1 
 — c._ 1Toitoto( tatter 	eenoo,X peronaUy-coUe3t t.ho *rLOAL of 

I 

	

	3r 	 Berice4o Mitt. teaci:or both b. U.U.$eh003./J 
Schoo1/D.It revea1 from the xecore that I crn1ot 

; . . . . .. . .!..: three tenra• cerrica a iz3tteher(Su.bii).hë 

_.i . . . .:;•:•.1cz"u ofy batitute soxvico''asIatteachrrii both ihe cho1 

. . 	. 	. 	. '. . ar , 
	iic 	. below, 	 . 	. 	•. . 	. 

I 	j) sit;L;1e 	'tQW 
2a1F229. 	— 

I 	 . 	vQflt]:. 
1 • 	• 	.' 	. 	. 	. 	. 	. 	 . 	_. 	o----*., 	L .-. 	-.- 	- - 

••..I' • 	• 	C. 	.:. 	• 	. 	 . 	 . 	. 	, 	 . 
f I.. 	 • 	— 

I 	 G.5.s6 	5.6,86 	 0 	0 	29 dz'ø. 
Op• 0 	2 	. 

' I 
	•' 	' '2.8.87 	2,9.C7 	 0 	0 low 13 " 

I 	 ' 	0 	- •1 	11 ' 
r. 	TOtaI 

	

3O6.88 	
. 

_ 

- 	01.07.88 24,9.90 	 02 Yrcs 02 xoltb!3 23 àap 
03.1t.90 31.12.90 	 0 	 28 

. . 03.01.91 	31.01.91 	.. 	0 	.O 	.29 . 
ota___________________ 

• 	. .• . 	•. 	. 	... 	. 	. O2yra. 	 2(5 4iy 

I 	

Omud tot 

- 	It rj bo mentioned hero that while 	nihiflC rny 'uorvL' 
•.: . 	pa1c- ithxz £ror R]yIt.S.SohoolfB2 the period oC iy 	vice 

21.5.138 tO.30,6.8 e. 	Oth-eLeVeByD.WaL3 riot bownth 
OYØD aiit.1rn'o7er ,  : .xerox..00j OV the' letter 1uiy 6i8red 

.. 
 

then 	jp'S. ioo1/ii3Sri 	i3 c1.oed r' 	 or 
- 	ori.eaL & couL3id.orAtion k pteac. 

'i 	'On'iurthor scrut,r o . t'.o ror of j7 	Ø1jj 

-, , •. . . j 	y3jØ d'j 	 cervica idw shown Xes ir& the '.reviouu 
. ... . 	." • prticu BUitteL at rou.rn' 	wb correct Dost'GS4t ic 

•* L 	•. 	' 	
jfl .)ØI/Q• A cerox coy'of the 

ri7 $ohool/D4R i :en1oze for your. kind n.ppriai... 
iont4.ty' itmay be cientionoci here that I attJ.nad 
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I would ereOre,rIU0t your honour 
kiflcliYtQ. OOi1O 

tuy cee according to the poliCy alopte(L in caEo o:f Degu1aU 

tion of AÔhQC 3t 	aG mentione(l. in t p1r 4 Of your letter 

w).(leD reereI.Ce 
An early aotion ihi& matler is earnoBt1Y.r3t 

with regards. 
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) 	 OFFICE 	fl• 
GEENEWAL tJ GkR (h') 

Dated 	\ 07 2 000 

TO 

The ?rincipal, 
hat1vay kit)h.r Qcecondary Scho/adar?ur 

Su: Service Pa.rticu].ars of Shrl Lhnanjor 
$anQupta, ix-u1titute toacho 

It has boon verified y whte Thpector deputed 
tD pur cho.)1 trt the iov nmd were paid for Ii dews 

lry thitth Ap.ri1/ 1,3 only whoas it is £)OXtd thathø 
wt 	u11 preortt uuxiing the month O4 

You are thr3fore requste to 	tify i$  Shri 
Sonjupta was paid fo th fuL' month of A'),i1/O nd if not 

( J. Rab..Uas) 
Astt, 	 CXficor (w) 
tpr Gnera1 'qr (PM1iqaOn 

Lri. L)haflL- n3)y sGn,upta 	he is askec to produce 
cjo nxi 	V 	flcjUPt 	 .girial d uent 	ruspect 
(4r. t,c.T/20-'A,Seh 	GOfl' 	of prioc1 of service rendord i rpur 	rixnenj 	sutitute toucher at 

WA 

for 

73&O6. 

A 

cL21c 

i 
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ANNEXURE-13 

No..BS/PC-21/D..S 

Date. 7.8.2000 
To 

f3N(P)/Welfare/N.F.Rly/Mal iqaon. 

Sub. 	Service particulars of 	Sri 	Dhananjoy 
Sengupta, EX Substitute Teacher. 

Ref.No. 	Your 	letter 	No,E/252/239/pt - IV(W) 
dt.31.7.2000. 

With reference to the above it is to inform you 
that Sri Dhananjoy Sengupta Ex Substitute Teacher was 
discharged from this school on 11.4.88 (AN) vide this office 
letter No.BS/EST/5-'Sbs dated 30.3.88 and directed to join 

Substitute Teacher in D.T.P School DMR. Accordingly his 
salary for 11 (eleven) days from 1.4.88 to 11.4.88 was drawn 
through regular salary Bill. But Co/DIP School DMR 
r:?directed him to CORS/BPB for further necessary action as 
t!ie Teacher incharge of DIP school DMR did not handed, over 
the charge to Sri Sengupta on 12.8,88 vide h i s letter 
Nb.DMR/16/88 dated 12.4.88. 

On 13.4.88 CORS/BPB passed orders on the said 
letter of CO/DIP School DMR to continue his attendance in 
this school till charge Of DIP School DMR was handed over 
to him. As such his attendance was allowed in this school 
without break vide this office letter No.BS/EST/5-Suh dated 
1 3 .4.88. 

The salary of Sri Dhananjoy Sengupta for the 
p?riod from 12.4.88 to 30.4.88 (19 days) was however, 
suibsequently drawn and paid through supplementary salary 
Bii1 No.EN/161 bearing BR No.SSB/82 dt..9.5.88. 

Sd/- 
(seal) 

Principal 
H 	 RAILWAY H.S. SCHOOL 

Badarpur, Karimganj 

~O 



ANNEXURE-14 

No.F(P)/284/RPS/DMR dated 17.03.1999 

Controlling Officer 
	

Shri Dhananjoy Sengupta, 
Rly Primary School/DMR. 	 Ex .Subs.Teacher/DMR 

SERVICE PARTICULARS 
Your L/No..Nil dt.17.3.99 

As per office record the folloiing service period of 
3hri Dhananjay Sengupta has been taken into the account as 
iiorked under the Controlling Officer/Railway Primary 
chool/N.F. Rly, Oharmanagar. 

lgLkinQ_ELiQcL 	 Iotal._Eriodt_i1c 

From 	 To 
1 .0107 1980 to 24-09-90 
2.03-11-1990 to 31.12.90 
3.03-01-1991 to 31.01.91 

Total period of serv 
days only) 
3hri Senqupta joined 
Sub dated 3.6. 1988 
3chool /8adarpur. 

2 years 2 months 23 days 
00 years 1 month 28 days 
00 year's 0 month 29 days 

............... 	 a. ........a .......  

2 years 5months 20 days 

ice at DtIR two years five months twenty 

at DMR Pmy School vide L/No.B9/EST/5- 
at controlling office/ Railway H.S. 

Sd/- 
(seal) 

Controlling Officer 
Railway Primary School 
Dharmanagar, N.Tripura 

14 
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38 to 04-6-1988 
to 05-10-88 
to 31-10-88 
to 21.12.89 

H 	 nnexure-15 

Sub. Service particulars of Shri Dhananioy 
SenQupta, SubstitLite Teacher, DMR. 

ars Months  

I.From 8-5-86 to 5-6-1986 0 0 29 

2.From 1-7-86 to 2-7-1986 0 0 02 

3From 21-8-87 to 2-9-87 0 0 13 

4F'rom 5-2-89 to 20.-5-89 0 3 16 

5.From 21-6-89 to 30-6-89 0 1 11 

0 6 11 

Me 	is 	directed to report 	to the 

Controllinc Rly.LTP School/DMR on 

1.7.1988 	vide this office letter 

No.BS/EST/5-Sub of 4.6.1988. 

Sub:- Service particulars of Shri Madhab 
Sinha, 

Shri Madhab Sinha joined on 5.5.1988 in 
DMR/DTP School. 

Sub.: Service particulars of Santa Das 
Purkayastha, Substitute Teacher., Rly H.S. 
School/E{PB. 

iL From 18.3.19 
21 From 1-7-88 
3L From 6-10-88 
4!. From 1-11-88 

She is still in service. 

Principal 
Rly H.S. Schoal/BPE(. 
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